8337 Weitten Angwers

toreign Owned Compunies

3968, Shri Madhy Limaye;
Dr. Ram Manobar Lobia:
Sbhri 8. M. Banerjee:
Shr{ George Fernandes:

‘Will' the Minister of Finamce be
Pleased to refer to the reply given to
Unstarred Question No., 840 on the
7th April, 1967 and state:

(a) the number of the foreign >wi-
ed companies which are operating as
agentslengaged in  trading activitivs
with the permission of the Reserve
Bank and other authorities;

(b) the criteria in granting them
permission; and

{(c) the foreigh firms which have
been proceeded against for vio ation
of Foreign Exchange Regulations Acl
in the matter of trading activitices?

The Deputy Prime Minister and
Minister of Finance (Shri Morar)i
Dessal): (a) Under Section 18A of the
Forcign Exchange Regulation Act, 1947
which was brought into force with
effect from 1-4-1965, no company
(other than a Banking company) in-
corporated outside India, nor an
Indian company owned or controlled
by non-residents and no firm consist-
ing wholly or in part of persons resi-
dent outside India, shall accept ap-
pointment, as agent, in India, of uny
person, company or flrm in the trad-
ing or commercial transactions thersof,
or of technical or management udvi-
sors in India of any person, company
or firm, except with the genersl or
special permission of the Central Gov-
ernment or the Reserve Bank of India.
The Section does not apply to any of
the aforesald companies or firms, al-
ready engsged directly in trading
activities in Indla. No new concern,
however, can be floated for trading
purposes as the foreign investment
will not be approved.

During the period from the lst
April 1988 to the 3ist May 1967, per-
mission has been granted under Sec-
tion I8A of the Act, to 38 such com-
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panies to accept agency appointmenta
involving (i) 31 fresh appointments,
(i) 121 renewals of appointments
existing prior to 1-4-1985 and (iil) §
appointments contsining variations of
the terms existing prior to 1-4-.1965.

(b) Normaily agency' agreements
which were contluded and were i
force prior to the 1st April 1965 have
been allowed to be renewed up to 31-
12-1968. 1In all cases of fresh appoint-
ments or those involving variations of
the terms, the cases are decided on the
merits of cach case gnd permission is
granted for limited periods of iwe

. years in most cases. The following

criteria are adopted in approving suck
cases (i) The case should involve
technical after sales service which
can be rendered only by the appli~ant
agency company, (ii) the applicant
company should be in a position te
promote export of Indian goods. (iil)
the applicant company has been ap-
pointed as indenting agent by over-
seas suppliers in cases involving im-
ports on a small scale.

(c) As stated in answer to (&) above,
the law does not prohibit sexisting
forelgn concerns from engaging im
trading activities. New invesiment in
trading activities is also not approved
As such there iz no case of a foreigm
concern which has beed proceeded
againat ynder the Foreign Exchauge
Regulation Act for engsging in trad-
ing activities as such. However, there
have been & few cases where foreigm
concerns have been proceeded agains
for other violations in the course of
trading. A list of such concerns is
being obtained and will be placed on
the Table of the House a3 s00n M
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